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Perused the petition filed by the petitioner namely sri Kripa

Nath Barman U/s 372 ot lndian succession Act, l-gzs , praying for
granting succession certificate in respect of debts and securities left
by his wife deceased Kanan Bala Barman who expired on 11.09.2017
at Guwahati Medical college Hospitar, Guwahati. The petitioner
further contended that the deceased before her death ordinarily used

to reside at Gurunanak Nagar, ward No. 13 of Bongaigaon

Municipality under P.o. & p.s. Bongaigaon, who left behind her
husband (Petitioner) and two daughters, to inherit the debts and
securities as shown in the schedule below :

Schedule
1. Rs, 65,515.70 ( Rupees sixty five thousand five hundred

fifteen and seventy paisa) stands in the name of Kanan Bala Barman

vide savings Bank Account No. 2017165635 of Bongaigaon post

Office ( along with up-to-date interest accrued thereon)
2. Rs. 67,2211_ ( Rupees sixty seven thousand two hundred

twenty one) stands in the name of Kanan Bala Barman vide savings
Bank Account No, 20BBZrBl04 of North Bongaigaon post office
( along with up-to-date interest accrued thereon)

3. Rs. 600/- ( Rupees Six hundred) stands in the name of
Kanan Bala Barman vide Recurring Deposit Account No. 362g306455
of North Bongaigaon Post office ( along with up-to-date interest
accrued thereon).

Notices were duly served as per law. o.p. No 1 & 2 filed their
no objection on affidavit that they do not have any objection in
respect of granting succession certificate in favour of the
petitioner i.e. their father. Petitioner filed his evidence on affidavit.
It is averred in the petition and in evidence on affidavit that
deceased ordinarily used to reside at Gurunanak Nagar ( Dolaigaon)

Ward No. 13 of Bongaigaon Municipality, under p.O. & p.S.

Bongaigaon and she died on 11.9,2017 at Guwahati Medical college
Hospital, Guwahati who left the debts and securities as mentioned in

the schedule above and she had left no any wiil or gift deed in

respect of the said amount. Petitioner also proved the death
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certificate of Kanan Bala Barman as Ext.-l, Savings Bank A/C of

Bongaigaon Post Office vide No. 2017165635 as Ext. 2, Savings Bank

A/C of Bongaigaon Post Office vide No, 2088218704 as Ext. 3 and

Recurring Deposit account with North Bongaigaon Post Office vide

No. 3628306455 as Ext. 4. I find no impediment in granting

succession certificate in the name of the petitioner.

Accordingly, issue succession certificate in favour of the

petitioner Sri Krlpa Nath Barman in respect of the debts and

securities, as mentioned above, left behind by his wife deceased

Kanan Bala Barman on payment of requisite court fee and on

furnishing indemnity bond.

This instant case is accordingly disposed of.
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